Arb Petn No. 2 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr BK Deb Roy, learned counsel, appears for the
petitioner.

Mr R Deb Nath, learned CGC, represents the
respondents.

Learned counsel for the petitioner Mr BK Deb Roy
states that since an arbitrator has already been appointed
in this matter, therefore, now the only relief that he prays
is Court’s liberty to file statement before the arbitrator.
Learned counsel for the respondents Union of India Mr R
Deb Nath does not oppose the prayer.

The Arbitration petition is thus disposed of with
liberty as prayed for.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 4 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr K Paul, learned counsel, appears for the
petitioner.

No one is present for the respondents.

Issue notice. Service both ways, namely, usual mode

as well as Dasti.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn No. 2 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr KC Gautam, learned counsel, appears for the
petitioner.

Mr S Sen Gupta, learned GA, represents the
respondents.

Learned counsel for the petitioner has not provided
the list of Books he wants to cite, therefore, he prays for
and is granted time till 27.02.2015.

List this matter on 27.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn Petn No. 1 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr S Sen, learned counsel, appears for the petitioner.

Mr P Nongbri, learned counsel, represents the
respondent.

Learned counsel for the respondents prays for
further time to seek instruction. He may do so within two
weeks.

Interim order dated 08.01.2015 shall continue till the
next date of listing.

List on 06.03.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 19 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr K Khan, learned Addl. Senior GA, appears for the
petitioner.

Ms EG Chyne, learned counsel, represents the
respondent.

Learned counsel for the respondent makes a mention
for adjournment on the ground that Shri GS Massar,
learned senior counsel is on sanctioned leave on account of
ill health of his wife.

List on 06.03.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 19 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr MF Qureshi, learned counsel, appears for the
petitioner.

Mr R Kharsyad, learned counsel, represents the
respondent.

Learned counsel for the respondents prays for
adjournment on the ground that learned senior counsel Mr
GS Massar, engaged to argue the case is on sanctioned
leave.

List on 06.03.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 28 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr BK Deb Roy, learned counsel, appears for the
petitioner.

Mr VK Jindal, learned senior counsel, represents the
respondents.

Learned counsel for the petitioner states that the
draft of rejoinder affidavit to be filed by him is ready but
the person who is to swear the affidavit is not available.
Thus, he prays for time till 10.03.2015. Learned senior
counsel Mr VK Jindal has no objection to the adjournment
being allowed.

Accordingly, list on 10.03.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 30 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr K Paul, learned counsel, appears for the
petitioner.

Mr S Dey, learned counsel, represents the
respondent.

Learned counsel for the petitioner submits that in
terms of judgment reported in AIR 2004 Madhya Pradesh
58 (Smti Shanti Devi Agarwal -v- VH Lulla), if there is
an allegation of fraud, the Court has to enquire into that.
In the instant case, according to learned counsel, there is
allegation of fraud but the petitioner was not given the
opportunity to prove. However, learned counsel for
respondents No. 1 and 2 are not ready with the case,
therefore, they pray for adjournment.

List on 27.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 56 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr K Paul, learned counsel, appears for the
petitioner.

Mr P Nongbri, learned counsel, represents the
respondent.

Learned counsel for the respondent prays for
adjournment on the ground that Shri HS Thangkhiew,
learned senior counsel for the respondents has suffered
bereavement in his family. Thus, the matter is adjourned
for a week.

List on 27.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Tr Petn(C) No. 2 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr P Upadhaya, learned counsel, appears for the
petitioner.

Mr K Baruah, learned counsel, represents the
respondents.

On a request, on behalf of Mr GS Massar, learned
senior counsel, engaged to argue the case on behalf of
respondent No. 1, for adjournment on the ground of
personal difficulties, to which learned counsel for the
petitioner has no objection, this matter is adjourned with

direction to list on 13.03.2015.

CHIEF JUSTICE
(ACTING)

dev



Tr Petn(C) No. 3 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

20.02.2015

Mr N Mozuja, learned counsel, appears for the
petitioner.

Mrs S Bhattacharjee, learned counsel, represents
respondent No. 4.

Learned counsel for the petitioner states that in a
Title Suit pending before the court of Deputy
Commissioner, East Jaintia Hills District, Khliehriat, that
Officer himself is a party. Thus, there is a prayer for
transfer of Title Suit along with Injunction Petition.
Learned counsel appearing for respondent No. 4 — Range
Forest Officer, Social Forestry Division, Khliehriat, has no
objection to Title Suit being transferred. No one appears
for respondents No. 1,2 and 3, who are official
respondents. Let notices issue to them to make
arrangement for representation on the next date. In the
meantime, further proceedings in Title Suit No. 47 of 2014

shall remain stayed. List after three weeks.

CHIEF JUSTICE
(ACTING)

dev



